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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).3334/2012

(From the judgenent and order dated 10/02/2012 in CRVP No. 1281/2012, of
The H GH COURT OF GUJARAT AT AHVEDABAD)

RAVI NDERSI NCH @ RAVI PAVAR Petitioner(s)
VERSUS

STATE OF GUJARAT Respondent ( s)

(Wth appln. for exenption fromfiling OT. and office report )

WTH SLP(Crl) NO 4026 of 2012
(Wth appln.for issuance of non-bailable warrants of arrest and office
report)

SLP(Crl) NO 4027 of 2012
(Wth appln.for issuance of non-bailable warrants of arrest and office
report)

Date: 01/02/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
For Petitioner(s) M. KT.S. Tulsi, Sr. Adv.
M. Amt Sharnm, Adv.
Ms. Hemanti ka Wahi, Adv.
Ms. Pi nky Behra, Adv.
M. Aakarshan Aditya, Adv.
Ms. Shubada Deshpande, Adv.
For Respondent (s) Ms. Hemanti ka Wahi, Adv.
M. Uday U Lalit, Sr.Adv.
M. Yogesh Ravani, Adv.
M. Shiv Mangal Singh, Adv.
Ms. Abhi nandi ni Sharma, Adv.
M. T. Mahipal, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Li st on 6th February, 2013.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master



